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O R D E R 

01.03.2019   Respondent – ‘Relan Buildwell Pvt. Ltd.’ (Financial Creditor) 

filed an application under Section 7 of the Insolvency and Bankruptcy Code, 

2016 (for short, ‘the I&B Code’) for initiation of ‘corporate insolvency resolution 

process’ against the ‘Kaliber Associates Pvt. Ltd.’ (Corporate Debtor).  The 

Adjudicating Authority (National Company Law Tribunal), New Delhi, (Bench- II) 

by the impugned order dated 18th January, 2019 admitted the application under 

Section 7 giving rise to the present appeal. 

2. Learned counsel for the appellant submits that the parties have settled the 

matter.  However, it is brought to our notice that the appellant has already filed  
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the petition under Rule 11 of the NCLT Rules, 2016 for bringing to the notice of 

the Adjudicating Authority that they have settled the matter. 

3. In view of the aforesaid fact, the learned counsel for the appellant intends 

to withdraw the appeal and pursue the matter before the Adjudicating Authority 

(National Company Law Tribunal) New Delhi.  We accordingly allow the appellant 

to pursue the matter before the Adjudicating Authority but without any liberty to 

the appellant to challenge the impugned order dated 18th January, 2019 before 

this Appellate Tribunal. 

4. The appeal stands disposed of as withdrawn. 
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